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JUOGEfqENT (ORAL)
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Chairman)

The petitioners in this case have sought for a direction

to grant them selection grads of Junior Technical Assistant

at the Headquarters of the D.G,E,& T. uith effect from 5,9.197r~

onuiards. The reply of the respondents is that, firstly, the

requisite nutnber of selection grade posts uirers not available

in the Headquarters to consider the cases of the petitioners

and, secondly, that the petitioners uere not under any

circufflstancss qualified for grant of selection grade. Reliance

in this behalf is placed on the order of the Government

, ^detQd 10.1.1577 - y' \
India/produced as Annexure~I to the reply. It is clear frOBi

/ ' • ^ •

the said order that for becoming eligible for appointment to

the selection grade, an employee should have rendered a roinimum

of 14 years of service. The respondents have stated that the

petitioners did not have the requisite minimuBJ number of 14 yean

of service in the year 1971 in the pre-revised scale of that
/v'
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grade as/the dates on uhich they claim selection grade.

The petitioners have not placed any material to satisfy

us that at- the relevant point of time they had tninimum

requiresient of 14 years- of service. As ue are satisfied

that the petitioners under any circumstances were not

eligible for appointment to the selection grade as they .

did not have the minimum 14 years of service as required

by the relevant Government of Indians order referred to above,

this petition has to fail. As the petitioners ha^/e failed

w this
C' to establish/tbhtBrtion, ue need net examine unnecessarily the

other contentions raised by the petitioners, '

3, Tor the reasons stated above, this petition fails

and is dismissed. No costs.
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